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of the House in case the statement is not
finished or till the clarifications are sought.

SOME HON. MEMBERS: Yes.

STATEMENT BY MINISTER

Blast on bridge number 237 between
Gosaigaon-Chautara block section of
new Coochbchar-New Bongaigaon
section of North-East Frontier Railways
Alipurduar Division on 2.6.1998.

THE MINISTER OF RAILWAYS
(SHRI NITISH KUMAR): Sir.

I would like to apprise the House of an
unfortunate incident of a blast on bridge
number 237 between Gosaigaon-Chautara
block section of New Coochbehar-New
Bongaigaon section of Northeast Frontier
Railway's Alipurduar division at about
03.35 hr.on 02.06.98. The blast occurred
while a goods train Up New Guwahati
Sugar Special was passing over the bridge.

While there has not been any derailment
to the goods train which is still standing on
the bridge; the blast has caused extensive
damage to the bridge girders as a
consequence of which the section is likely
to remain closed for passenger traffic.
Likely time of restoration is awaited.

Local Civil and Police authorities have
arrived at the site. Divisional Railway
Officials have also reached the site. All
relief operations are under progress.

Prima-facie, the blast was caused by an
Explosive Device. Police clearance has
been obtained at 10.05 hrs. The Railway
Security department has been asked to step
up vigilance and keep a close watch on all
railway installations.
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SHRI PRANAB MUKHERIJEE (West

Bengal): Mr. Vice-Chairman, Sir, I would
like to seek one clarification from
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the hon. Minister. Since the blast occurred
in the early morning, I expected that by this
time the Minister would give us a detailed
information. I am happy that it was not a
passenger train. So, there have not been
any human casualties. We are saved from
that. I do hope that we will get full
information and he would keep the House
apprised of it. From the statement which
the hon. Minister has made, it appears that
this is the result of the subversive activities
which are going on. It was confined to
some parts of Assam. I am afraid now it is
spreading to border areas of Bengal and
Assam. Both the Staterrrent Governments
as well as the Central Government will
have to take necessary steps to protect this
line. I would like to know from the
Minister whether his Department has made
any preliminary assessment in regard to the
time which will be taken to make this
bridge available for the regular traffic; and
pending that what alternative arrangements
will be made. I understand from the
statement that it will not be commutable
unless they carry out necessary repairs. If
the hon. Minister has any information, he
can enlighten the House on that.

SHRI S.B. CHAVAN (Maharashtra):
Mr. Vice-Chairman, Sir, the hon. Minister
in the last paragraph of his statement said,
"Police clearance has been obtained at
10.05 hrs." On what date it has been
obtained has not been mentioned.

SHRI NITISH KUMAR: Today.

SHRI S.B. CHAVAN: Today?

SHRI NITISH KUMAR: Yes.

SHRI S.B. CHAVAN: About what the
clearance has been given by the police?

SHRI NITISH KUMAR: For restoration
and other operations.

THE VICE-CHAIRMAN (SHRI
TRILOKI NATH CHATURVEDI): For the
restoration of the railway line so that their
investigation is not hampered. Mr.
Minister, there should have been more
explicit details on this matter.
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SHRI H. HANUMANTHAPPA (Kar-
nataka): Mr. Vice-Chairman, Sir, the other
day the hon. Minister was differentiating
between the Railway Protection Force and
the GRPF and the law and order position.
Actually I implore upon the Railway
Minister to think of such a situation also.
Let us not leave the law and order problem
to the State saying that it is a State subject
and your RPF is the only protection force.
So, in between, these things are taking
place. So, a comprehensive look is needed
not only to protect the property of the
Railways but also the lives of passengers,
whether it is a goods train or a passenger
train. After so many years of working
experience, the Railways cannot wash off
their hands and say that the law and order
problem is a State subject and we will run
our trains with only the RPF. These
incidents call upon the Railways to have a
relook of this arrangement. If there is a
failure on the part of the State
Governments in such border areas, the
Railways have to make up for the
deficiency in the police force and protect
the property of the Railways and the lives
of passengers.

SHRI DRUPAD BORGOHAIN (As-
sam): Sir, I want to submit one thing. Such
type of things were happening in Assam
previously also. This is not a new thing.
Previously also some express trains, and
even the Rajdhani. Express, have been
blasted and some accidents had occurred.
So, these things are related to some other
factors. This might have occurred due to
some sabotage caused by some political or
other elements there. But this thing has not
been stated in the statement. I would like to
know from the hon. Minister as to what is
happening there. Who is really responsible
for all this trouble; If such things keep on
happening there, it will create a serious
problem for Assam because this is the only
link for Assam and the North-Eastern
region. Such type of incidents will create a
serious problem for the people of that area.
I request the Railway Minister to take all
the steps to find out the culprits and
punish them. On the
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other hand, I think that certain militant
organisations are doing this. Unless the
militant organisations are tackled effec-
tively and firmly, such type of incidents
will keep happening in future also. So,
they have to be tackled firmly.

Secondly, the Railway Minister should
think of an alternative line. There is a
demand for an alternative line. This is the
only link which is sabotaged in one way or
the other. There is a demand for an
alternative route from Moynagiri of North
Bengal through Dhubri and Gol-para.

THE VICE-CHAIRMAN (SHRI
TRILOKI NATH CHATURVEDI): You
can raise it during discussion on the
Railway Budget.

SHRI DRUPAD BORGOHAIN: Right,
Sir. But this incident should be taken very
seriously. This is my submission. Thank
you.

THE VICE-CHAIRMAN (SHRI
TRILOKI NATH CHATURVEDI): To-
day is Dipankar Mukherjee's birthday, and
as a gift, probably, he wants to seek some
clarifications. If he wants, on behalf  of
the House I call upon him to seek
clarifications first.

SHRI DIPANKAR MUKHERIJEE (West
Bengal): But not on a very happy
occasion. This has been my personal
experience in the North Frontier Railway
and I have apprised the Railway Minister
about this earlier also. The main point is
that the communication is not proper and it
requires some more improvement. The
accident has taken place at three o'clock
and only the divisional railway officials
have already reached the site of the
accident. Who is the highest official who
has reached the site? What is the infor-
mation available with the Railway Minis-
ter? I have the personal experience about
the functioning of the Railways. Somehow
or the other, this is an ignored and
neglected Railways in all ways. Secondly,
now that the police clearance has been
obtained-at ten o'clock, the clearance was
given and the repair work was started-about
seven hours have passed, till now,
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a communication should have come to ihe
railway authorities as to what the likely
time of restoration is. Seven hours' time is
enough for the railway officials who have
visited the place to have given the
feedback. I would like to know whether
that feedback has come to the Railway
Ministry.

Thirdly, such incidents are taking place
very often. There were explosions also.
You have specifically stated in the Status
Paper and Shri H. Hanumanthappa has
also referred to that point that after the
police clearance was obtained as 10.05, the
job of the State Government is over.
"Since we have given the clearance at ten
o' clock, our job is over. The repair is
being done." This may happen any time.
What precautionary steps are being taken
by the Railways for future in consultation
with the State Governments of West
Bengal and Assam, keeping in view the
disturbances in those areas? What action
plan or contingency plan do you have for
such an eventuality in future? That is what
is required. The hon. Minister is an
engineer also. I understand that accidents
do happen. But accidents can be avoided. I
know that these things are happening.
What action plan has he in mind for future
in the event of such explosions? What kind
of coordination does he envisage among
the State officials, the Railways, the GRP
and the RPF? The points submitted by me
may please be clarified.

6.00 P.M.
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The Home Minister should come and
make a statement.

THE VICE-CHAIRMAN (SHRI
TRILOKI NATH CHATURVEDI): I
think your point has been well taken by
the hon. Minister and he will convey this
to the Minister of Home Affairs.
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SHRI J. CHITHARANIJAN (kerala):

Sir, this shall not be taken as a thing that
happens only in one railway. It we go
through the Reports, we .find that during
the last two years, in several railways these
blasts have taken place and in some it has
resulted in loss of life of a lot of people,
and a lot of people have red very serious
injuries. Therefore, I would like to know
from the Minister whether he will have a
discussion with the Home Ministry also for
making arrangements to prevent such
blasts hereafter in our railways. Unless
some coordinated effort is being made, «a
solution could not be found fo; Therefore, I
would like to know whether the Minster
will consult with the Home Ministry and
prepare some plan of action to prevent or
avoid, in future, such incidents in our
railwasy.
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The House then adjourned
at fourteen minutes past six of

the clock till eleven of the
clock on Wednesday, the 3rd
June, 1998.



